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LAW RELATING TO STAMP DUTY AND PENALTY

The  Indian  Stamp  Act,  1899  is  a  fiscal  enactment  which  was  enacted  to

consolidate and amend the law relating to stamps. The occasion for the levy of stamp

duty under the Act is  execution of  the document and it  is  not  connected with the

transfer of property. The primary object is to impose duty on the instrument, but not to

regulate the transaction between the parties. The Indian Stamp Act is concerned with

non-judicial stamps which are used in respect of instruments charged under the Act. 

When a document is produced in the Court by a party to the suit, then it can be

admitted in evidence, subject to certain limitations :

• The  document  which  does  not  require  stamp  duty  and  registration  can  be

received  and  admitted  in  evidence,  for  instance  letter  addressed  by

plaintiff/defendant. 

• The document which requires stamp duty, but does not require registration can

be received in evidence, only if the said document is stamped as provided under

the Indian Stamp Act. For instance promissory note which requires only stamp

duty. 

• The document which requires stamp duty and also registration can be received

in evidence only if the said document is stamped as provided under the Indian

Stamp Act and registered as provided under the Indian Registration Act. For

instance a Sale deed. 

 Section 2 of the Indian Stamp Act, 1899 contains definitions of several terms

with the help of which the nature of the instrument can be decided and stamp duty can

be levied. The definitions provided in this Act alone will be construed while deciding

the nature of instrument and the definitions contained in other enactments will not be

considered. The intention of framers is to charge a number of instruments, which are

drawn in the native character.  

As  per  Sec.  2  (14)  of  the  Indian  Stamp  Act,   “Instrument”  includes  every

document by which any right or liability is, or purports to be, created, transferred,

limited, extended, extinguished or recorded. A copy of document cannot be called as

an instrument under the Stamp Act. As the word ‘document’ is  not defined in the

Stamp Act, the definition provided under Section 3(16) in the General Clauses Act can

be referred. It provides that ‘document shall include any matter written, expressed or

described upon any substance by means of letters, figures or marks or by more than



one of those means,  which is intended to be used, or which may be used,  for the

purpose of recording that matter’. 

‘  Duly Stamped’ :

As per Sec.2(11) of  the  Indian Stamp  Act,  ‘Duly Stamped’ as applied to an

instrument means that the instrument bears an adhesive or impressed stamp of not less

than the proper amount and that such stamp has been affixed or used in accordance

with the law for time being in force. 

Instruments chargeable with stamp duty :

Sec.3  of  the  Indian  Stamp Act,  1899 enumerates  the  instruments  which are

chargeable  with  the  stamp  duty  and  schedule  I-A  and  schedule  I  contain  the

description of the document and the proper stamp duty payable on the instrument.

Schedule I A was inserted  by  A. P. Amendment Act, 1922.  As per Section 3, Every

instrument executed in India after 01-07-1899 and mentioned in Schedule I and every

instrument executed outside India relating to any property in India and received in

India shall be chargeable with the duty of amount indicated in the Schedule. In respect

of instruments under clauses (a) and (c) executed in the State on or after 01-04-1922,

they shall be chargeable with the amount mentioned in Schedule I-A. 

Mode of payment of stamp duty :

As per  Section  10 of  the  Indian  Stamp Act,  payment  of  stamp duty  on  an

instrument chargeable with the duty shall be indicated on such instrument by means of

stamps as provided under the Act. The payment of stamp duty is by way of :

(a) Adhesive stamps

(b) Impressed stamps

(c) Payment of duty in cash (under Section 10-A as inserted by A.P. Act 8 of 1998,

w.e.f 01-05-1998).

(a) Adhesive Stamps :

Section 11 of the Act enumerates the list of instruments which may be stamped

with adhesive stamps. When adhesive stamp is affixed on an instrument chargeable

with duty which has been executed by any person, when affixing such stamp shall

cancel the same by writing on or across the stamp his name or initials or the name or

initials of his firm with true date of his so writing, so that it cannot be used again, and

if such adhesive stamp is not cancelled, it shall be deemed to be unstamped.  



(b) Impressed Stamps :

As per section 13 of the Act, when an instrument is written on paper stamped

with an impressed stamp, it  shall  be written in a manner such that the stamp may

appear on the face of the instrument and cannot be used for or applied to any other

instrument. 

(c)  Payment of duty in cash :

Section 10-A of the Indian Stamp Act was inserted by A .P. Amendment Act,

1998. As per Section 10-A of the Act, when there is shortage of stamps or stamps of

required denomination are not available, the Government or the Collector may permit

payment of duty to be paid in cash or by way of Demand Draft or by pay order and

authorize the Treasury officer or Sub-Treasury officer or Sub-Registrar or any other

officer, as the case may be, on production of a challan evidencing payment of duty in

the Government Treasury or Sub-Treasury. However, this mode of payment can be

resorted to only within four months from the date of execution of the document. 

Section  14  prohibits  a  stamp  paper  already  used  from being  re-used  for  another

instrument, which is also chargeable with duty.

Time of Stamping :

As per Section 17 of the Act, an instrument chargeable with duty and executed

by any person in India shall be stamped before or at the time of execution. The word

“Executed” is defined under Section 2 of the Act as ‘signed’. In The Chief Controlling

Revenue Authority vs The Canara Industrial And Banking Syndicate, AIR 1969 Mad.

1, it was observed that  ‘If executed means signed, and execution means signature, it is

clear that this will include the signature of all persons, who are required by the character of

the document to sign in the document, in order to give that document effect according to law.

We have no doubt, therefore, that, if a document is of such a character that both parties to the

document should sign it, to constitute it a binding agreement between them, it should contain

the signatures of both, similarly, if it has to be signed by two other attestors, in order to make

it legal, this will also be necessarily part of the definition”. 

As per section-18 of the Stamp Act, If a document executed in a foreign country relied

in India the document is liable for stamp duty as per Indian law within 3 months after the

document reached India.



‘Examination and impounding of Instruments ’ :

As per Sec.33  (1) of Indian Stamp Act which provides for  examination and

impounding of instruments, when any instrument chargeable with duty is produced

before the person having by law or consent of parties authority to receive evidence and

if it appears that the instrument is not duly stamped, it shall impound the document.

Sec.33 (2) of the Act provides that every instrument chargeable with duty shall

be examined in order to ascertain whether it is duly stamped or not. 

When a document or instrument is filed in the Court, it is the duty of the Court

to consider whether it is properly stamped or not, and if it is found that the instrument

is either unstamped or insufficiently stamped, then the Court has to impound the said

instrument and collect the stamp duty.  Section 35 of the Stamp Act provides that an

instrument not duly stamped cannot be admitted in evidence for any purpose, unless

such instrument is duly stamped. But, it can be admitted in evidence in any proceeding

in a criminal Court, other than the proceeding under Chapter XII or Chapter XXXVI

of  Code  of  Criminal  Procedure,  1898.  Order  XIII,  Rule  8  of  CPC  provides  for

impounding of a document by the Court. 

Ascertaining the nature of the document :

In the proceedings before the Court,  when a party produces a document and

tenders the document in evidence, if the opposite party raises an objection, the Court

has to decide the said objection then itself by recording the same in the proceedings. In

order to ascertain as to whether a document is chargeable with stamp duty or not, the

recitals of the document are to be looked into and one cannot go by the nomenclature

of the document. In Kothuri Venkata Subba Rao Vs. District Registrar of Assurances,

1985  (3)  APLJ 50,  it  was  observed by  the  Hon’ble  High Court  that  “in  order  to

determine  the  nature  of  an  instrument,  neither  the  nomenclature  nor  the  language

which the parties may choose to employ in framing the document is decisive. What is

decisive  is  the  actual  nature  and  the  character  of  the  transaction  intended  by  the

executant”. What was really sought to be conveyed through the deeds are to be looked

into and no fishing exploration is to be made as to what other  articles/items were

sought to be conveyed without there being any specific mentioning of the same in the

documents.



Stage when the document can be impounded:

Section 35  says that no instrument chargeable with duty shall be admitted in

evidence for any purpose by any person having by law or consent of parties authority

to receive evidence, nor shall it be acted upon or registered, or authenticated by any

such person or by any public officer, unless it is duly stamped.

Proviso (a)  to this section says that  any such instrument  can be admitted in

evidence on payment of duty with which it is chargeable, and also penalty, which shall

be ten times the duty payable, or the deficit duty payable, as the case may be.  This

suggests  that  the collection of  stamp duty should not  be done before the stage of

admissibility  of  the  document  in  evidence. An instrument  can  be impounded only

when the document is tendered in evidence by the party. The Court cannot take the

objection relating to proper stamp duty at the stage of registering the suit. The plaint

cannot be rejected on the ground that a document produced along with the plaint is not

stamped  as  admissibility  will  be  considered  at  the  stage  of  the  trial.  Even  in

Interlocutory Application, stamp duty can be collected. 

In K. Santhakumari vs K. Suseela Devi,   AIR 1961 AP 424, the point that fell for

consideration is as to whether the Court could collect stamp duty and penalty at that

stage even before the time of admission in evidence came in.  It was held that  “it is

obvious  that,  if  stamp  duty  and  penalty  are  collected  in  advance  and,  later  the

document is not admitted in evidence, the party concerned would have to pay penalty

equal  to  ten  times  the  duty  or  deficit  duty  and take  the  chance  of  getting  refund

afterwards under Section 39 and lose the chance of having to pay a smaller penalty in

the first instance at the discretion of the Collector under Section 40 (1) (b) without the

advantage  of  the  document  being  admitted  in  evidence.  This  would  cause  undue

hardship to the party” .

In Linkwell Electronics Ltd., Vs. AP Electronics Development Corporation Ltd.,

1997(3) ALD 336,  a suit is filed for specific performance of a contract basing on an

agreement of sale, the office took objection that the agreement of sale requires stamp

duty as per  Article  47-A of the Stamp Act  and returned the plaint   and when the

plaintiff has resubmitted that it is only an agreement and that it is not chargeable with

duty as a Sale deed, the Court did not agree with that contention and directed the party

to pay deficit stamp duty and till then the plaint cannot be registered and returned the

plaint against the said  decree, when the party has preferred revision, the Hon'ble High

Court has observed that “as per clauses (a) to (i)  of Or. VII,  Rule 1 C.P.C do not



contemplate that the deficit stamp duty, if any, on any document should be paid at the

inception and it is also unnecessary to decide the nature of the document at this stage”.

Therefore, the objection as to the admissibility of a document on the ground of deficit

stamp duty can be taken only at the stage of the trial when the document is tendered in

evidence.

The exception to this is that a Magistrate or Judge of a Criminal Court is not

required to examine or impound any instrument coming before him in the course of

any proceeding other than a proceeding under Chapter IX and Chapter-X(1) of Cr.P.C,

1973.

Whether the question of admissibility of a document can be considered at the stage of

inquiry in an interlocutory application ?

In  Burra  Anitha  Vs.  E.  Mallavva,    2010  (6)  ALT  128 ,  an  objection  as  to  the

admissibility of a document, at the stage of enquiry into an interlocutory application

filed under Order 39 Rules 1 and 2 C.P.C.,  was raised,  on the ground that  it  was

improperly stamped and not registered. The trial Court took the view that the question

as to admissibility of such document can be considered at the stage of hearing of the

suit and it cannot be received in evidence, at the interlocutory stage. In the Revision,

the  Hon’ble  High Court  took  the  view  that  even  at  the  interlocutory  stage,  an

unstamped or improperly stamped document cannot be received in evidence.

Factors to be considered for levying the stamp duty :

As per Section 27 of the Indian Stamp Act, the facts affecting duty i.e.,  the

consideration if  any,  the market  value of the property as on the date of document

executed and all the other facts and circumstances affecting the instrument shall be set

forth in that instrument. The stamp duty levied is the stamp duty as on the date of

execution of the document and the value of the property as on that date, but not the

date of its production for consideration before the Court or Collector.  

Dealing with instrument impounded :

Section  38.  Instruments  impounded  how  dealt  with  :-  (1) When  the  person  or  Court

impounding a document under  Section 33 has, by law or consent of parties authority to receive

evidence and admits such instrument upon payment of penally as provided by Section 35 or of duty

as provided by Section 37, he shall send to the Collector an authenticated copy of such instrument,

together with a certificate in writing, stating the amount of duty and penalty levied in respect thereof,

and shall send such amount to the Collector, or to such person as he may appoint in this behalf. 



 (2) In every other case, the person so impounding an instrument shall send it in original to

the Collector.

Section 38 provides the procedure in which instruments impounded are to be

dealt  with.  As  per  Section  38  (1),  When  an  instrument  chargeable  with  duty  is

impounded by the Court, then the Court can collect the duty and penalty and send that

amount,  authenticated copy of the instrument together with a certificate in writing

stating the amount of duty and penalty levied in respect of instrument. As per Section

38 (2), in other case, the instrument impounded shall be sent to the Collector who shall

exercise his power as provided under Section 40 of the Act and shall return instrument

to the impounding officer after collecting the duty in case of instrument chargeable

with duty is not duly stamped and issuing a certificate to that effect.

When an instrument filed before the Court is found to be insufficiently stamped,

the Court can admit it in evidence, if the party pays the stamp duty together with 10

times of that stamp duty amount as penalty.  If the person concerned is not satisfied

with the decision of the Court on the nature of the document, or with respect to the

amount of duty and penalty payable thereon, he can apply to the Court for sending the

original document to the Collector, which necessarily means that the document will

not be admitted in evidence at that stage

If  the  party  files  a  petition  to  forward  the  document  to  the  Collector  for

impounding the document and payment of stamp duty and penalty, the Court cannot

dismiss the petition, but it has to send the document to the Collector. In BVR Reddy vs.

Adoni Co-operative Central stores, AIR 1975 AP 96,  the plaintiff filed a document

which was not duly stamped and registered, and accordingly, the plaintiff was directed

to pay the required duty and penalty. Instead of complying with the order, the plaintiff-

petitioner therein, filed an application under Section 38 (2)  of the Act to send the

document to the Collector for purpose of determining the duty and penalty to be paid

and the same plea was rejected by the Court holding that the document cannot be sent

to the Collector under Section 38 (2) of the Act. Against the said order, the petitioner

preferred a revision wherein it was held that “The Court cannot compel a party to pay

the stamp duty and penalty and have it admitted in evidence. It is for the party to have

the document admitted in evidence by paying stamp duty and penalty or leave the

Court to take action as provided under Section 38 (2) ”.

In  N. Jagannadham v.  V.  Mangamma, 1997 (2) ALD 549,  the Hon’ble High

Court  held that  “if  the  party  instead of  requiring  the  document  to  be admitted  in



evidence merely wants the Court to send it to the Collector to be dealt with under

Section 40 the Court  has no option but to send it  to  the Collector  as  provided in

Section 38 (2). The Court cannot compel the party to pay duty and penalty and have it

admitted in evidence”.

* The  Hon’ble  High  Court  has  issued  Circular  No.13/2006  in

ROC.NO.1628/SO/2005,  Dated  10-07-2006 issuing  instructions  to  the  Presiding

Officers of the Courts in respect of instruments not duly stamped when produced into

Court.

• Whether the Court can impound the document after admission ?

In Gulam Hussain vs The Additional Rent Controller,   Hyderabad,   AIR 1977 AP

397, it was held that “the admission of a document as contemplated under Secs. 35 and

38 arises only after payment of the penalty and duty by that party who seeks to tender

the document in evidence. The question of collecting the duty and penalty after the

admission is not contemplated under the Act”. 

• Whether a copy of document can be impounded ?

– A copy of the document cannot be called as an instrument (Jupudi Kesava Rao

vs Pulavarthi Venkata Subbarao And   others, 1971 SCR (3) 590)

–  A combined  reading  of  Sections  35  and  36  of  the  Act  and  the  definition  of

'instrument' as enjoined under Section 2 (14) of the Act would leave no room for any

doubt that what is required to be stamped is the original instrument itself and the Act

has not envisaged a copy of the original for the purpose of Stamp Act. A copy of the

document cannot be called as an instrument and, therefore, it is not required to be

stamped. [ Akkam Laxmi vs Thosha Bhoomaiah And Ors, 2002 (4) ALD 808, 2002 (5)

ALT 624]

• Whether a document unstamped or insufficiently stamped admitted in evidence

can be de-exhibited ?

In  R.V.E.Venkatachala  Gounder  Vs.  Arulmigu  Visweswaraswamy  and

V.P.Temple, AIR 2003 SC 4548, the Hon’ble Supreme Court held at paragraph 19 that

“ Order 13 Rule 4 CPC provides for every document admitted in evidence in the suit

being endorsed by or on behalf of the court, which endorsement signed or initialled by

the Judge amounts to admission of the document in evidence. An objection to the



admissibility of the document should be raised before such endorsement is made and

the court is obliged to form its opinion on the question of admissibility and express the

same on which opinion would depend the document being endorsed as admitted or not

admitted in evidence”.

Or. XIII, R.3 CPC deals with rejection of irrelevant and inadmissible documents

reads  that  “The Court  may  at  any stage  of  the  suit  reject  any document  which it

considers  irrelevant  or  otherwise  inadmissible,  recording  the  grounds  of  such

rejection" .  But, as per Section 36 of the Stamp Act, when an instrument has been

admitted in evidence without taking any objection in accordance with Section 35, such

admission shall not be called in question at any stage of the suit or proceeding on the

ground that the instrument has not been duly stamped, except under Section 61. 

In M/s Srinivasa Builders, Hyderabad, Rep. by its Managing Director V. Nagi

Reddy   Vs.    A.Janga Reddy (Died) rep. by Lrs,    2016 (2) ALT 321,  it was held that “If

one reads Rule 3 of Order 13 CPC along with  Section 61 of the Indian Stamp Act,

which is an exception to Section 36, it is clear that the matter regarding admissibility

of  improperly  stamped  document  does  not  become  final  on  receiving  the  said

document in evidence. The original Court on its own or at the instance of the objector

or by the appellate or revisional Court can review the decision of admissibility of such

document” .  In this case, the Hon’ble High Court has confirmed the decision of the

lower court in de-exhibiting a document which was admitted in evidence. 

• The Hon’ble High Court in A.  P. Laly Vs. Gurram Rama Rao,   2017 (6) ALD 300

and in S. Ranga Murali Krishna Reddy Vs. S. Yerri Vara Prasad Reddy,    2018

(5) ALD 396 held that application to de- exhibit document are maintainable.

•  In Abdul Rafiqabdul Rawoof vs Venkataiah Died,  2019 (4) ALD 719 , it was

held by our Hon’ble High Court that a document admitted in evidence can be

demarked.

‘  Bond or Promissory note’ :

In  civil  suits,  the  question  that  arises  before  the  Court  is  that  whether  an

instrument is a bond or a promissory note. Though the term ‘Bond’ is defined under

Sec. 2 (5) of the Indian Stamp Act, the definition of the term ‘Promissory note’ is not

provided specifically and Section 2 (22) only provides that “promissory note means a

promissory note as defined by the Negotiable Instruments Act. 

As per Sec.2 (5) of the Indian Stamp Act, ‘Bond’ includes :



(a) any instrument whereby a person obliges himself to pay money to another, on

condition that the obligation shall be void if a specified act is performed, or is not

performed, as the case may be;

(b) any instrument attested by a witness and not payable to order or bearer, whereby a

person obliges himself to pay money to another; and

(c) any instrument so attested, whereby a person obliges himself to deliver grain or

other agricultural produce to another;

'Promissory note' as defined under the Negotiable Instruments Act is an instrument in

writing containing an unconditional undertaking, signed by the maker, to pay a certain

sum  of  money  only  to  or  to  the  order  of  a  certain  person  or  the  bearer  of  the

instrument.

The main differences between a ‘Bond’ and a ‘promissory note’ are that :

(i) a Bond requires attestation;

(ii) it is not payable to order or bearer.

In  M.D.Nyamathulla Vs. A. Chitharanjan, 2008 (3) ALD 303, it was held that

“the principal ingredients, which makes a difference lot between bond and promissory

note, is that if the instrument is an unconditional undertaking to pay or to the order of

a certain person it is classified as a promissory note. ” . 

Suit on Promissory note insufficiently stamped :

Rule 13 of Indian Stamp Rules, 1925 deals with ‘Use of adhesive stamps on

certain instruments’. As per Rule 13(f) ‘Instruments chargeable with stamp duty under

Articles  37,  49  (a)  (ii)  and  (iii)  and  52  of  Schedule  I  and Articles  17  and  32  of

Schedule  I-A may be  stamped with adhesive  stamps’,  which relates  to  the proper

stamp duty to be paid on the promissory note. Therefore, promissory note should be

stamped  only  by  affixing  the  adhesive  stamp  of  the  required  value.    A suit  on

insufficiently stamped promissory note is not maintainable, but the plaintiff has a right

to fall  back on original cause of action if  there are allegations in the same suit  to

recover the amount based on original cause of action. 

'Final decree of a Civil Court liable to be stamped':

As per Sec.2(15) of the Stamp Act, instrument of partition means any instrument

whereby  co-owners  of  any  property  divide  or  agree  to  divide  such  property  in

severalty and also includes a final order for effecting partition passed by any revenue

authority or any Civil Court and an award by an arbitrator directing a partition and a

memorandum regarding past partition. A final decree of the Civil Court in a suit for



partition is liable to be stamped as it is an instrument of partition and the final decree

has to be engrossed on stamp papers and only then the limitation for its execution

begins to run from the time it is drawn up. For this purpose, the Court has to call upon

the  parties  to  furnish  requisite  stamp  papers  for  engrossing  the  decree.  In  a

compromise decree in a partition suit, it is liable to be stamped under Article 40 of the

Schedule-1(A). 

Agreement of sale coupled with possession :

Article 47A was inserted by A. P. Act  17  of  1986 to Schedule I A.  Art.47-A

provides for proper stamp duty payable on Sale. Explanation was appended to Art.47-

A, which was renumbered as Explanation I by A .P. Act 21 of 1995 with effect from

01-04-1995.Explanation I to this Article provides that “An Agreement to sell followed

by or evidencing delivery of possession of the property agreed to be sold shall  be

chargeable as a ‘Sale’ under this Article” .  The delivery of possession should follow

the  agreement,  i.e.,  through  the  agreement.  It  takes  in  its  sweep,  recital  in  the

agreement itself that delivery of possession is being handed over. It will also cover

cases of delivery of possession contemporaneous with the execution of the agreement,

even if there is no specific recital in the agreement. The delivery of possession should

be  intimately  and  inextricably  connected  with  the  agreement.  In  Karumuri

Ramatheertham v. Tippavathi Seshachalam (died) per L.Rs. - 2012 (2) ALT 253, it was

held that an  Agreement of sale without delivery of possession  is not liable to stamp

duty as a sale. 

Symbolic delivery : A symbolic delivery may also amount to actual delivery in certain

circumstances. 

Subsequent delivery : If an agreement is silent about possession and subsequently, the

possession is delivered as an independent transaction to the agreement, it cannot be

said that the duty payable on the instrument already executed would undergo a change.

• A sale deed written on white paper: if party wants to rely on it for collateral

purpose, the party has to pay stamp duty and penalty and then only it can be

admitted in evidence for collateral purpose.  If it is not stamped, it cannot be

received in evidence. (Avinash Kumar Chauhan Vs. Vijay C  Mills, 2009 (2)

SCC 532.

•  Impounding of a promissory note is impermissible.



• A promissory note of any value can be written on an impressed stamp. (Gurana

Asirinaidu Vs. Lanka Suryanarayana, 2005 (1) ALT 659). 

• An instrument cannot be admitted in evidence even for collateral purpose or

limited purpose i.e., for the purpose of showing the signature. 2003 (2) ALD 50.

• The stamp Duty has to be collected on the market value of the property as on

the date of execution of the document.

•   A party who applies for sending the document to the Collector under section

38 (2) cannot, at the same time, ask the Court to stay the trial of the suit pending

decision of the Collector under  Section 40. The Collector, no doubt, will send

back the document under Sub-section (3) of Section 40; but, the Court need not

stay the trial awaiting the orders/action of the Collector either under Sub-section

(1) or Sub-section (3) of  Section 40 (Y. Peda Venkayya vs Revenue Divisional

Officer, Guntur, AIR 1981 AP 274)

C  ONCLUSION :

When a document is tendered in evidence, it is the duty of the Court to consider

as to whether the document is duly stamped or not,  even if the opposite party raises

objection  or  not.  An  unstamped  or  insufficiently  stamped  instrument  cannot  be

admitted in evidence, even with the consent of both parties. If it is found that the

document  is  not  duly  stamped,  then it  cannot  be admitted  in  evidence,  unless the

stamp  duty  is  paid   thereon.  When  the  opposite  party  raises  an  objection  to  the

marking of the said document, the Court has to record in the deposition as to objection

raised by the party and what has happened in the proceedings. The Court only after

deciding  on  the  aspect  of  admissibility  of  the  document  shall  proceed  to  record

evidence. If instrument is forwarded to the Collector for collection of stamp duty and

penalty, the Court need not stall  the proceedings till  the document is received and

proceed with trial.  

     – – 


